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ORDER
(DATE OF HEARING: 24.2.2005)
Heard Shri U.K. Tyagi for the petitioner and the representatives of the

respondents at the hearing.

2. Order reserved.

3. It is noticed that an amount of Rs.7.26 crore has been paid by the petitioner
to make up for the environmental loss, based on the claim made by District Forest
Officer, Chamba. No provision for such an amount was envisaged in the cost
estimates earlier since the demand to this effect was raised only in June 2003.
The representative of the petitioner has undertaken to place on record, the
necessary details to establish that the payments were made after due scrutiny of

the demand raised by the District Forest Officer.

4, Let the affidavit be filed within 10 days with a copy to the respondents. The
petitioner is further directed to furnish the loan details for the year 2003-04

needed for the purpose of computation of tariff.
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